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Central Administrative Tribunal 
Principal Bench, New Delhi 

 
O.A. No.1520 of 2020 

 
This the 9th day of October, 2020 

 
(Through Video Conferencing) 

 
Hon’ble Mr. A.K. Bishnoi, Member (A) 
Hon’ble Mr. R.N. Singh, Member (J) 

 

Bai Raj Singh Deswal 

S/o Late Sh. Pirthi Singh 

R/o V&PO. Baliana, P.S. Sampla, 

Distt. Rohtak (Haryana) 

Aged about 61 years  

(Group ‘C’ )  

 

(Retired Assistant Sub-Inspector from Delhi Police) 

    ...Applicant 

(By Advocate: Shri Ajesh Luthra) 

  

VERSUS  
 
1. Commissioner of Police 

PHQ, MSO Building, 

IP Estate, New Delhi. 

 

2. Additional Deputy Commissioner of Police 

(North West District) 

PHQ , MSO Building 

IP Estate, New Delhi 

   ...Respondents 
(By Adv.: Shri Amit Yadav for Ms. Esha Mazumdar)  

 

ORDER (Oral) 
 

Hon’ble Mr. R.N. Singh, Member (J): 

The present Application has been filed by the 

applicant against the pay fixation order dated 

22.6.2018 (Annexure A/1) vide which the applicant’s 
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pay is stated to have been re-fixed and reduced 

unilaterally and recovery has been effected.  

2. Shri Luthra, learned counsel for the applicant, 

submits that the issue raised in the present OA is 

similar to that in OA No.1266/2018 and the same is 

already adjudicated by this Tribunal vide its 

order/judgment dated 13.11.2019.  

3. The learned counsel for the applicant further 

adds that for redressal of the grievances, the 

applicant has preferred a representation dated 

21.2.2020 (Annexure A/5), however, the same is still 

pending consideration of the respondents.  

4. Issue notice.  

5. Shri Amit Yadav, learned counsel appearing for 

Ms. Esha Mazumdar, learned senior standing 

counsel for the respondents, accepts notice. 

6. Shri Ajesh Luthra, learned counsel for the 

applicant, submits that the applicant shall be 

satisfied, if the present OA is disposed of at this very 

stage with direction to the respondents to consider 

the applicant’s aforesaid representation dated 

21.2.2020 (Annexure A/5) in the light of the 

order/judgment dated 13.11.2019 (Annexure A/4) 

and to dispose of the same by passing a reasoned 

and speaking order in a time bound manner.  

7. We have considered the submissions made by 

learned counsels for the parties. We are of the 

considered view that if such a request made on 

behalf of the applicant is acceded to, no prejudice is 

likely to be caused to the respondents. 
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8. In view of the aforesaid, without going into the 

merit of the claim of applicant, the present OA is 

disposed of with a direction to the respondents to 

consider the applicant’s pending representation 

dated 21.2.2020 (Annexure A/5) keeping in view the 

order/judgment dated 13.11.2019 (Annexure A/4) 

and to dispose of the same by passing an appropriate 

reasoned and speaking order as expeditiously as 

possible and in any case within 10 weeks from the 

date of receipt of a copy of this order.  

9. The OA is disposed of in the aforesaid terms. 

No order as to costs. 

 

 

 
 

(R.N. Singh)              (A.K. Bishnoi)  
Member (J)           Member (A) 
 
 
/ravi/uma/pinky 
 

 


